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}Egr Eﬂe Petitioner: Mr. Mehul Thakker Adv.
r the Corporate Debtor: Mr. Kevin Gala Adv.

per: Suchitra Kanuparthi, Member (Judicial)
ORDER

r. Siddhesh Kosabe proprietor of

This company petition is filed by M
") seeking to set in motion

nterprises (hereinafter called "Petitioner
Process (CIRP) against KCG Engineers

") alleging that the

mu E
orporate Insolvency Resolution

e Limited (hereinafter called "Corporate Debtor
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CP No. 4346/1&B/2019

ankr " i i
and 6 of Insol, Uptey o orcalled Code )reéd with Rule 5
Rules, 2016 YR g ication tO Adjudicating Authority)

G winner IS the small Enterprises
falg bt the petition

enaa . Min: . gmall and Medium Enterprises,
el Providip '”lstry QriIErOr

: i f computers in the State
of Maharashtra - ma'ntenance and repairs 0 P S

With the Corpor:t Warat, e petitione’ entered ir;to t:fv?:;:ice contrict
Maintenance service Debtor on et a”d r:iSEd an ir(i\(/)c:?:u .
09.04.2019 for 4 sues to the corporate D_Ebtor an. o it
m of Rs,4,36,600/' which remains unpaid till date.
3D- Despite Severa| requests made by the Petitioner, the Corporate
ebtor failed tq clear its gues. Thus, ON account of non-payment of
outstanding dues, o 01.11.2019, the Petitioner issued Demand Notice,
under Section 8 of the Co;je .demalnding a sum of Rs.4,36,000/-. However,
there was no reply from the' Corporate Debtor for the Demand Notice and
the Petitioner has fileq affidavit as required under Section 9(3)(b) of the

Code stating that there was no notice of dispute given by the Corporate
Debtor.

4.  The Corporate Debtor filed the reply and submits that the Corporate
Debtor accepted the liability as well as the default and submits that they

are in some financial difficulty.

5. On hearing the counsel for the Petitioner and Corporate Debtor and
ongoing through the Form-5 filed by the Petitioner and the related
materials, this Bench is of the view, that the Corporate Debtor committed

default in making payment to the Petitioner and hence this petition

- deserves admission.
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e =
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lon of dings against the Corporate

he institution of suits or

Dending suits or procee

Debtor i
O Including ooy judgement, decree or other in

alienating or disposing

any cou _
Lot law; transferring, encumberan,
s or any legal right or

of b
y the Corporate pebtor any of its asset

beneficia| i
neficial interest therein; any action to foreclose, recover or
!

enforce any security interest created DY the Corporate Debtor in

respect of its property including any action under the Securitization

and Reconstruction of Financial ASSets and Enforcement of Security

Interest Act, 2002; the recovery of any property by an owner or

lessor where such property is occupied by or in the possession of
the Corporate Debtor.
services to the Corporate

Debtor, if continuing, shall not be terminated or suspended or

interrupted during moratorium period.
f Section 14 shall not apply

to such transactions as may be notified by the Central Government

in consultation with any financial sector regulator.

at the order of moratorium shall have effect from 20.01.2020 till

the completion of the CIRP or until this Bench approves the

jon plan under sub-section (1) of Section 31 or passes an
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Order for

CP No. 4346/1gB 01

Idat: der section 33, as th
cas tig tor un e
S May Q. N of Corporate Deb
(€) that
the Pubj; ¢ of t
ann()uncemen

immediate|
S : ion 13 of the Code.
(f) that this BenchspeclfiEG under Section

he CIRP shall be Made

: Neehal Mahamulal Pathan,
"esiding at p, Oezby app;;ntgzz’r'sahjeevan Parisar, Near TPM
Church Behin Ci.g.Skm;S& Kolhapur 416003; having
Registration No. IBBrIcultA_Ool/IP_po1561/2018-19/12406 having
€mail iq Ca.nee a|@qi:;i\ com as Interim Resolution Professional
to carry the fUnCtion; e r;entioned under the Code.

8. The Registry s herehy girected to communicate this order to both the
parties and to the Interim Resolution Professional immediately.

Sd/- Sd/- _
V. Na“asenapathy Suchitra Kanuparthi
Member (Technical)

Member (Judicial)
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